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Cold Storages for Orissa

6711. SHRI K. PRADHANI : Will
the Minister of AGRICUL1URE
be pleased to state :

(a) whether Government have a
proposal to finance various State
Governments for constructing some
additional number of cold storages;

b) if so, the amount allocated in
1982.83 for the construction of cold
storages in the State of Orissa;

(c) the number of cold storages
that are under construction or going
to be constructed in the various dis-

. tricts of Orissa in the above financial

year; and
(d) the details thereof ?

THE DEPUIY MINISTER IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-

MENT (KUMARI KAMLA
KUMARI) : (a) Yes, Sir. In the
Cooperative sector, Cold Storages

are being set up by the cooperatives
with the assistance of the State
Governments, supplemented by finan-
cial assistance from the National
Cooperative Development Corpora-
tion.

(b) The National Cooperative
Development Corporation (NCDC)
provides assistance on the basis of
specific viable proposals received
from the State Government for esta-
blishment of cooperative cold
storage units. NCDC has proposed
a lentative provision of Rs. 40 lakhs
for assisting cooperative cold storages
in Orissa.

(c) and (d). 14 Cooperative cold
storages with a capacity of 13670
tonnes are already functioning in
Orissa. 8 more cooperative cold:
storages (including expansion of
existing units) are under construction.
The decision regarding new cold
storages to be established will have
to be taken by the Government of
Orissa.

, Continuance of Cattle Grazing
in Bharatpur Bird Sanctuary

6712. SHRI R.P. GAEKWAD:
Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether cattle grazing still
continues in the bird sanctuary at
Bharatpur in Rajasthan even after
its being declared a National Park ;
and )
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(b) if so, the steps taken to
check the grazing at this place which
is the attraction of the world
tourists ?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRI-
CULTURE AND RURAL DEVE-
LOPMENT (SHRI R. V. SWAMI-
NATHAN) : (a) Yes, Sir.

(b) The question of stopping
grazing altogether is engaging the
attention of the State Government,
which had set up a committee to
study the problem and give recom-
mendations  about alternatives.
The Committee is reported to have
submitted 1ts recommendations to
the State Government and a final
dscision is expected shortly.

Penalty imposed for misuse of

Premises

6713. SHRI R. N. RAKESH :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether D. D. A. is pena-
lising the house-owners in Delhi for
commercial misuse in residential
premises by the occupant-misuser;

(b) whether D. D. A. is imposing
more and more penalties on the
house owner in Delhi independent of
the occupant-rmisuser for the misuse
of the premises by the occupant
misusers from time to time;

() whether the penalty so impos-
ed on the house owner in Delhi by
D.D. A. for the commercial misuse
by the occupant-misuser based on
the ever increasing current value of
commercial land for a 12 month
period may exceed the rent receivable
for 12 month period or even excecd
the total income of the owner for
the same 12 month period; and

(d) if so, what action is proposed
to be taken in this regard ?
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THE MINISTER OF PARLIA-
MENITARY  AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) : (a)
The Delhi Development Authority is
charging penalty from the lessee for
misuse of residential premises as
commercial irrespective of the fact
whether the misuse is done by the
lessee or his occupant tenant (s).

(b) and (c). i he penality for misuse
i1s worked out on the basis of the
market rates. Because the market
rates of the various areas are increas-
ing from vyear to year the penalty
automatically increases cvery year.
The DDA have reported that they
arc not aware of the rents being
charged by the lessees from their
tenants.

(d) The DDA have no option but
to continue to impose the penalty for
misuse of residential premises for
commercial purpose so long as the
misuse is not vacated.

Problem Villages in Delhl

6714. SHRI SONTOSH MOHAN
DEV : Willthe Minister of WORKS
AND HOUSING be pleased to
state :

(a) whetherit is a fact that the
Delbi Municipal Corporation has
identified 148 villages out of 245
villages as problem villages;

(b) if so, the names of the problem
villages in Delhi Municipal Corpora-
tion area and the action being taken
with the amount sanctioned upto
date to cover these villages with
drinking water supply; and

(c) the details of the amount spent
and number of the villages in this
area benefited (with the names) dur-
ing the last three years, year-wise?





